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JUDGEMENT

MRe N. DHARMADAN, JUDICIAL MEMBER -

i ' - ‘ .
- The applicant is presently working as Extra
Departmental Delivéry Agent, Kothanellur Post Office on

a provisional basis since 3.10.1989. He submitted that

when the first respondent was taking steps to £i11 up the

vacant post of EDUA, Kotahnellur Post Officé on a

permanent basis, the‘applicént apprehended that his'

case would not be considered for the regular selection.

Hence he filed this application under Sectlon 19 of the

- . Administrative Trlbunals ‘Act wﬁm.the follow1ng reliefss

"1) Direct the first respondent to consider the
applicant also for selection to the post of
EDDA, Kothanellur Post Office on a regular
basis along with other eligible candidates.

ii) To stay the termination of service of the
applicant pendlng disposal of the Original
Application.”® '
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2. On 31.1.91 while admitting the application we

passed an order directing tb maintain status quo as regards

" the applicant's continuance as EDDA, Kothanellur Post Office

e also

4 4
- on provisional basis,and directed the -respondents to -

‘consider the case of the applicant provisionally subjéct

to the outcome of the application, in the regular selection
that may take place dn any date subsequent to the date of

admission. -

‘3.  Mr. TPM Ibrahim Khén appearing on behalf of the

respondents submitted that the applicant;é claim will be
considered by‘the resppnden£s in_theiregular selection<£o
be”" made to the post of‘EDDA, Kothanellur Post Office,
along with other candiQates whosg.namegwﬁﬂESponsored by
the Employment Exchange in this behalf.

4. In the light of the interim direction already
passed- in this case we are satisfied that no further

orders need be passed in this case. Accordingly, we

dispose of the application with the direction that the

_respondents will consider the case of the applicant in

the regular selection and his service will not be -terminated
till such a final selection &yxgkg: and appointment.
S5e The application is disposed of with the above

direction. There will be no order asito costs.
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